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' \‘j IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT|HYDERABAD

CoPNO. 64/95 in 0.A.974/90.

Date of Qrders 27/=2-97
Betweens

1.Y. Ranga Rao.
2., N,I.Nicodemus,

«e Applicants
and

1, Vice aAdmiral B.Guha,
Flag Officer Commanding-in~Chief,
Eastern Naval Command, Naval Base,
visakhapatnam-14. (3rd Respondent)

2. Rear Adfniral P.K-Sinha;
Admiral Superintendent, Naval Dockyard,
Naval Base, Visakhapatnam-14,

(4th respondent)

se Respondents.

Fotthd applicants: Mr. Y.Subrahmanyam, Advocate.for P.B.Vijayakumar, AGY

For the Respondentss Mr. N.V.,Raghava Reddy, Addl.CGSC.

CORAM3 < i .
THE HON'BLE MR,JUSTICE M.G.CHAUDHARI : VICE-CHAIRMAN -

THE HON'BLE MR.H.RAJENDRA PRASAD s MEMBER(AIMN)

The Tribunal made the following Crder:-

The original order in the QA dt.16~12-93
has beer” complied with by the respondents by publishing revised
sniority list on 3.2.94. The grievance of the applicant i:elates
to the correctness of that list. That cannot be the subject
matter of contempt application and had to be challenged b%
substantive proceedings. The CP therefore is misconceive"’é and
is dismissed. For the sake of record it may be mentioned d%;hat
the CP wasfiled on 18.8,1994 and has been pending in this|Tribunal

till today.
Deputy Fﬁitr:ﬂ%é@
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C.P. 64/97

To
1.

24

3.

4.
5.

pvm

-l -

The Vice Admiral B.Guha,

Flag Officer Commanding-in-Chief,
Eastern Naval Command, Naval Base,
Visakhapatnam=14,

Rear Admiral P.K.Sinha, Admiral Superintendert,
Naval Dockyard, Naval Base, Visakhapatnam~14.

One copy to Mr,Y.Subrahmanyamy P.B.Vijayakumar, Advocate,
One copy to Mr.N.V.Raghava Reddy, Addl.OGSC.CAT.Hyd.

Cne copy spare.
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T TYELD By CHECHEL BY
CCMFARLD 3¥ LPPROVED BY
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IN PR ConTROL ADLIWLSIRATIVE TRIBUNAL

! HYLE. Z2AL BLJCH AT LYLERABAD

_ THx JiON'BLL 4K JUSTICE M.G, CHAULHAKT
- S . VICE~CLAIRMAN

. b ) AND ‘

. /-)

'l

, THE HON'BLE MR,H.RAJENDRA PRASAD
; - MEMBER( ADMN )
|

. Dateg: M-y -1997 ,
ORDER / SFODSTENT—

E . Y MeAS7RIA/CLa. No, Q'."L{\C{i
' P

0.4.No, q e Jﬁ@ ,_-i_‘_ K
T.A.No. ("»:?.Pi )

Adnitted ang Interim Mrectliong
issued.

Allowed.

! ) Disposed of with diections

Di smissed.
IR s o Y
Lismisse@ as withdrawn.

Pismissed for de faut,
Ordered/re jecteaq, !

pvm, No order as to cos:s.
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